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Heard Mr, P.Ko.Padhi, ILd. Counsel appearing
for the Applicant and Mr. U.B.Mchapatra, 4. Sr.
Standing Counsel; on whon @ copy of this 0.A, had
already been served and perused the materials
placed on record.

Applicant, Nimain Charan Sahoo faced a
disciplinary proceeding and on comclusion of the
said proceeding, he was asked to give recovery of
Rs. 12000/~ in 24 monthly installment at the rate
of Rs., 500/- per month. On® of his increments in
the pay scale has also been a sked to be}Z?.: Ehheld

for six months ,without any cumulative effect.. Beinj

/

i
:
|



%

-Q:A.No. 836/05_

Notes of the Registry

Orders of the Tribunal

| Cx’;%,m V) p

o

bo oW N
’(* (72 ( 3)
PN

aggrieved by the said punishment order, thq.;Ap‘E)licant
has already preferred an appeal under Annexure-A/6,
dated 29.,08.05 through proper channel and a copy of
the said appeal memo has already been transmitted
to the Appellate Authority/Directar of Postal Services,
Sambalpur; wherein a prayer has aiso been made not
to implement the punishment till disposal of the
appeal. By an application under Annexure-3/5, dated
22.3.05, the Applicant has also made a request to
the Disciplinary Authority not to implement the
punishment till disposal of the appeal. In another
representation E the Disciplinary Authority (made
under Annexure-'A/L dated 05.09.05) the Applicant
has also prayed not to implement the punishment till
disposal of the appeal, After awaiting for mare than
one monthes, the applicant has preferred this 0.4,
under Section 19 of the Administrative Tribunal's
Act, 1985 (on 24.10.05) seeking @& direction to the
Disciplinary/Appellate Authority not to implement
the punishment till disposal of the appeal.
Every authority, who is in seisin of an
appéal, hag got an inherent power to stay the impugned
order; in order to avoid multiplicity of a litigation.
In that view of the matter, the Appellate Authority,
pending final consideration of the appeal, can direct
the Disciplinary Authority not to implement the
punishment.

In the aforesaid premises, while asking the
Appellate Autharity to consider interim prayer of
the applicant (as made under Annexure-2/6, dated
29.08405), the Disciplinary Authority is hereby

restraint to give effect the punishment that has
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been imposed on the Applicant till an ordex
is paésed by the Appellate Authority.
With the aforesaid observation and

direction, this 0O.A. stands disposed of. NO

- costse.

Send copies of this order to the
Respondents’along with copies of thq 0.A. /and
free coples of this order be handed-over toO
the Ld. Counsels apge aring for both the

parties.

Member (Judicial)




